CEN TRAL ADMINISTRATIVE TRIBUNAL
 PATNA BENCH, PATNA
 CCPA 187/2013
(Arising out of OA 588/2005) -

| ~ Dated: 16 ‘
CORAM
HON'BLE MS URMITA DATTA (SEN), MEMBER ()
HON'BLE MR. A.K: UPADHYAY, MEMBER (A)

Ashish Kumar Jha, S/o A.R. Jha, R/o v111age/Post- Gosalgaon P.O. Gopalpur
District- Bhagalpur (Bihar) R Petmoner

By advocate. Sri M.P. DIXIt.

| Verses
1. Sri SK. Gupta AddL. D1v1s10na1 Railway. Manager South East Central
Railway, Nagpur.

2. Sri Ram Kamal, Senior DIVISIonal Personnel Ofﬁcer South East Central-
- Railway, Nagpur. ; e Respondents.

By advocate: None. -

ORDER (ORAL)

‘Urmita Datta (Sén)/M_erhber(J):- The instant contempt petition has heen ﬁled'
for non- compliance of court's order. dated 31.01.2012 passed in OA V5858/2005».
According to the petrtloner respondents have not complled with the order t111 :
today However it is noted that order was passed on 31.01. 2012 ( Annexure—
C/ 1) and a letter has been sent to the respondents by the appllcant thIough hIs’
advocate, regardrng implementation of the order on 30. 09 2012 (Annexure C/2) '

The instant contempt petition has been ﬁled on 22.10.2013. It is noted that
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: under Seetron 20 of Contempt of Court Act 1971 we do not have power to

 at liberty to take appropriate steps as per law, if so'f.gd'_’v'ised." ”

B e wac)
(A.K. Upadh WA) - [Urmrta Datta (Sen)]/ L) I AR

A

!

entertaln 'the contempt petition beyond one year of time.
In view of the above, CCPA is dismissed. H-oWever, the petitioner will be
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